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| DATE OF DECISION_ 29-10-50

Shri Jarnail Singh Petitioner

Advocate for the Petitioner(s)

Versus .
Unmn of India & Others Respondent

_ Advocate for the Respondent(s)

CORAM |
The Hon'ble Mr. P.K. Kartha, Yice-Chairman (Judl,)

-+ The Hon’ble Mr. D,K., Chakravorty, Admlnlstratlve Namber.

;#’a
Whether Reporters of local papers may be allowed to see the Judgement ? ‘jw

To be referred to the Reporter or not 20

Whether their Lordships wish to see the fair copy of the Judgement / i
Whether it needs to be circulated to other Benches of the Tribunal ?

b A\ e

(Judgement delivered by Hon'ble Mr, P.K.
Kartha, Vice-Chairman)

The petitioner is the original applicant in
OA=376/88 which was disposed of by the Tribunal by
S . judgement dated 5,9,1990, He had prayed for é
¢ d;rection to the respondents to treat him proﬁotad to
iﬁhg rank of AClO0-I from the date his junior;‘Shri Darshan
Kumar, was S0 promoted, After hearing the léarned counsal
for both the parties and going tﬁraugh the records of the
Case carefully, the Tribunal found that the applicatian.l
was devoid of any merit and the same was dismissed,

2. - The e titioner has not brought out any neu facts

warranting a revieu of the judgement, UWe also do not see
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any error apparsnt on the face of the judgement,

3 In view of the abova, the present R,A. is

dismissed,

QehbelT” - et
(D.K. Chakravjprty) ' - (PeK. Kartha)
Administrative Member Vice=Chairman(Judl.,)




